
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.268 OF 2022 

IN THE MATTER OF:- 

Amit Singh Baghel             ……….. Applicant 

Versus 

State of Madhya Pradesh     ………. Respondent 

 INDEX 

Sr. 
No. 

Description Pg 
No. 

1. Joint Inspection Report dated 29.05.2022 filed on behalf 
of the MPPCB and Collector, Satna District in compliance 
of order dated 27.04.2022 passed by the Hon’ble National 
Green Tribunal, Principal Bench, New Delhi. 

A-20F

   FILED BY 

RAGHAV SHARMA 
Advocate for Madhya Pradesh Pollution Control Board 

Address: Basement, B5-202, 
Safdarjung Enclave, New Delhi - 110029 

Ph. No.: (+91)-8527066461; 
Email:raghav@srcolegal.in 



Joint Committee Inspection Report of
M/s.Kesar StarStone Crusher.Satna. M.P

In theMatterof

Original Application No.268/2022
Amit Singh Baghel Vs State of M.P.'

W.r.t.

Hon'ble National Green Tribunal Principle Bench Delhi
order dated 27.04.2022

Date of Visit: 29 May 2022
Location: Satna, M.P.

Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022

A



Index
S.N Details Page
0.
01 no.

1-3Committee report with recommendations
02 Photograph of inspection 4-7
03 Annexure-01 SDMNomination Letter Issued by

District Collector Satna (M.P.)
04 Annexure-02 Mining Lease Surrender Letter 9-13
05 Annexure-03 Renewal of Consent Letter to M/s. 14-18

Stakeholders Associates, C/O Arrow Associates, at
khasra No. 98/1/KA, Village - Dewra, Tehsil -

Raghuraj Nagar,District-Satna (M.P.)
06 Annexure-04 Closure direction dated 03.06.2022 to 19-20

the crusher unit i.e. M/s. Stakeholders Associates,|
C/O Arrow Associates, at khasra No. 98/1/KA,|
Village Dewra, Tehsil - Raghuraj Nagar, District -

Satna (M.P.).

Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022

B



Joint Committee InspectionReportofM/s.Kesar Star Stone
Crusher. Satna,M.P.

Hon'ble NGT (CZ), Bhopal vide its order dated 27April, 2022 in OA no.
268/2022Amit Singh Baghel Vs State ofM.P." directed under para 1&2 as-

1.The grievances in the present letter petition sent by Mr. Amit Singh
Bagel resident of Gram Bachwai, Tehsil Raghuraj Nagar, District Satna,
Madhya Pradesh are that lease period ofKesar Star Stone Crusher in
Village Re
violation of the environmental norms. Boundary walls around the same
have not been constructed due to which dust spreads over to
surrounding fields and damages their crops. Owner of the stone crusher
is also using heavy vehicles which damage the roads.

era has expired but the same is being illegally run in

2. In view of allegations made in the present petition, it would be
appropriate to have a factual and action taken report from a Joint
Committee comprising of State PCB and Collector, Satna
District. The State PCB wil be the Nodal agency for coordination
and compliance. The Joint Committee may meet within four
weeks, undertake visits, looe into the grievances of the
applicant and take remedial action by following due process of
law. Factual and action taken report with respect to compliance with
Consent to Operate conditions including construction ofwind braking
wall, suppression of dust and compliance with the standards may be
furnished within two months by e- mail.

In compliance of above direction of Hon'ble NGT, the District
Collector Satna has nominated Mr. Suresh Jadhav SDM Raghraj Nagar,
District Satna, for Joint Inspection Committee vide its order dated Order No.
37 dated 24.05.2022. Copy of the order is enclosed for ready reference as
Annexure -1.

The joint committee comprised of the following officers:
1. Sh.Suresh Jadav, SDM, Raghuraj Nagar, Satna
2. Sh.K.P. Soni, Regional Officer, MPPCB Satna

Sh. Ashutosh Mishra, Mining Inspector, District Mining Office Satna
(M.P.) was present during the inspection as representative of the District Mining
Office Satna.

The main issues raised in the petition by the applicant regarding the
Stone Crusher Unit and verification points as per 27.04.2022 order are as
under:

1. Lease period of Kesar Star Stone Crusher in Village Rewera has
expired but the same is being illegally run in violation of the
environnmental norms.
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2. Boundary walls around the same have not been constructed due to
which dust spreads over to surrounding fields and damages their
crops.

3. Owner of the stone crusher is also using heavy vehicles which
damage the roads.

To verify the factual status, the team has visited Village Rewera, with
Mining Inspector Mr. Ashutosh Mishra on dated 29.05.2022.

During visit, geographical coordinates, photographs and other relevant
information were also collected which are incorporated in the Report. The main
observations of the team are given below:
1. There is no Stone Crusher Unit in the name of M/s. Kesar Star Stone
Crusher at Village Rewara, Tehsil Raghuraj Nagar, District Satna.

2 However, there was a mining lease in the name of "Manju Singh (Legal
Heir of Late Shri Gopal Sharan Singh" Mining Lease area 23.90 Hectares,
Khasra No. 172/2 & 173/2, Village Rewera, Tehsil Raghuraj Nagar,
District Satna. The lease period of this mine was for the period of 20 Years
i.e. - from 28.04.2001 to 27.04.2021. This Mine has been already
surrendered by the PP to the District Mining Office Satna (M.P.), vide it's
letterno. nil dated -25.10.2021. - Annexure -2.

3. At Village - Dewra, there is a Stone Crusher in the name of M/s.
Stakeholders Associates, C/O Arrow Associates, at khasra No. 98/1/KA,
Village Dewra, Tehsil - Raghuraj Nagar, District - Satna (M.P.). This
Stone crusher is located at Dewra, which is just adjacent to the village
Rewera, Tehsil - Raghuraj Nagar, District- Satna (M.P.). This stone crusher
has consent under Air and Water Acts with validity upto - 10.02.2023.
Annexure- 3.

4. During the visit, it is found that above stated stone crusher i.e. M/s.
Stakeholders Associates, C/O Arow Associates has provided the water
sprinkler with conveyer belts but it does not have adequate pollution control
measures like - boundary walls all around the crusher unit, proper screen
cover of the crusher unit. It has only road side boundary wall, which has
been found damaged due to wind pressure etc.

5. We have tried to call the Petitioner Mr. Amit Singh Baghel on mobile no.
7000258740 to know the facts, but the call has not been received by him.

Action TakenbyMPPCB
1. The Regional Office, MP Pollution Control Board Satna M.P. has issued
closure direction dated 03.06.2022 to the crusher unit i.e. M/s.
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Stakeholders Associates, CIO Arrow Associates, at khasra No. 98/1/KA,
Village Dewra, Tehsil Raghuraj Nagar, District - Satna (M.P.).,
directing them not to operate the Crusher Unit till proper rectifications are
done. - Annexure-4.

Summary:-

1. There is no Stone Crusher Unit in The name of M/s. Kesar Star Stone
Crusher at Village Rewara, Tehsil Raghuraj Nagar, District Satna.

2. At Village - Dewra, there is a Crusher M/s. Stakeholders Associates, C/o
Arrow Associates, at khasra No. 98/1/KA, Village
Raghuraj Nagar, District - Satna (M.P.). This Stone crusher is located at
Dewra, which is just adjacent to the village
Nagar, District- Satna (M.P.).

Dewra, Tehsil -

Rewera, Tehsil Raghuraj

3. The Regional Office, MP Pollution Control Board Satna M.P. has issued
closure direction dated 03.06.2022 to the crusher unit i.e. M/s.
Stakeholders Associates, C/O Arrow Associates, at khasra No. 98/1/KA,
Village Dewra, Tehsil - Raghuraj Nagar, District - Satna (M.P.).,
directing them not to operate the Crusher Unit till proper rectifications are
done.

(Suresh Jadav)
SDM, Raghuraj Nagar, Satna

(K.P.Soni)
Regional Officer, MPPCB, Satna

(Ashutosh Mishra)
Mining Inspector

District Mining Office Satna

(H.P. Singh)
Mining Officer

District Mining Office Satna
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Photograph duringthe visit
1. Photographs of the SurrenderedMining Lease:-Manju Singh (Legal
Heir of Late Shri Gopal Sharan Singh)" Mining Lease area 23.90
Hectares, Khasra No. 172/2 & 173/2, Village - Rewera, Tehsil Raghuraj
Nagar, District Satna.

SPS Map Camere

Rewra,MadhyaPradesh, India
928+CFC Rewra MadhyaPradesh
485441 India
Lat 24.601293Long80765773
29/05/22 04131PM

499 NE

026.0 uT

OPS Map Camera

Rewra, Madhiya Pradesh, Indla
JQ28+CFC, Rewra, Madhya Pradesh
485441, Indla

308 NW

Lat 24.601281 Long 80.765768 35.0 uHT

29/05/22 04:29 PM
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Photographs of the StoneCrusher, Village-Dewera-M/s. Stakeholders
Associates, C/O ArTOw Associates, at khasra No. 98/1/KA, Village - Dewra,
Tehsil- Raghuraj Nagar, District - Satna (M.P.).

Poge6
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GPS Map Camera

Satne, Madhya Pradesh, India
Unnamed Road, Satna, Madhya Pradesh
495441,Indla
Lat 24.695224 Long 80.76061
29/05/22 04:44 PM

347° N

0370HT
Google
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OFFICE OF THE COLLECTOR AND DISTRICT 

MAGISTRATE, SATNA (M.P.)  

Sl. No. 37 / S.A. / Civ il Suit / 2022

Satna, dated 24/05/2022 

ORDER 

Vide the report received from the regional office MP 

Pollution Control Board, Rewa Road Maihar - Amarpatan 

Bye Pass, Satna vide letter no. 159/R.O./Pr./East/ 2022 

dated 18/05/2022, Shri Suresh Jadav, Sub-Div isional 

Off icer (Revenue) Section Raghuraj Nagar is being 

nominated in compliance with the order dated 27.04.2022 

by the Hon'ble NGT Principal Bench in case no. OA 

268/2022 (Amit  Singh Baghel Vs State of Madhya Pradesh 

and others).  

SD 

Collector 

District Satna, (M.P.) 

//True Translated Copy of Page 8 //
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Sl. No. 37 / S.A. / Civ il Suit / 2022 

Satna, dated 24/05/2022 

Copy to: 

1. For Information to the Member Secretary, MP

Pollution Control Board, Bhopal.

2. Sub-Divis ional Officer,  Revenue Section of 

Raghurajnagar, District Satna for Compliance 

3. For information to Regional Off icer,  MP Pollution

Control Board, District Satna.

SD 

Collector 

District Satna (M.P.)  

//True Translated Copy of Page 8//
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Pnaeruw2

Rewra Limestone Mine
Villngo Rowru Ralyuon Turn Daiclwnl, Trohall Rrughurojnagor, Ootno (4.P.) 4BE001

Phono 00077200040, omnl-rcownamlnos@gmoll.con

Rof. No. Dalo:

25/10/2021

GT,

3rrf frin 28/01/2001 27/04/2021 ai

7. T. MP/SATNA/LIMESTONE/PMCR-01/2020-21 Raikr 2/09/2020cT sffT am ta (FMCP)

A7}101202)

Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022 Page 9

9



Rewra Limestone Mine
Vilage Rewra Raigaon Turn - Bachwal, Tehsil - Raghurajnagar, Satna (M.P.) 485001

Phone-09977266640, email-rewramines@gmail.com

d E Protectlve, Reclamationsand Rehabilitation t rI TAT RT v T. b. 31TT. 2017

MP/SATNA/LST/149Rrin 29/07/2021 vATOT U7 3IT faraTI

TRI-1,a7 -1, KM.
atar (FMCP)I
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REWRA LIMESTONE MINE 

VILLAGE ROWRA RALGAON TURN-BACHWAL, TEHSIL 

RAGHURAJNAGAR, SATNA (M.P.) 485001 

PHONE: 09977200840, 

EMAIL: -REWRAMINES@GMAIL.COM 

Ref. No.: Date:25/10/2021 

To,  

The Office of Collector (Mineral Branch) 

District Satna (M.P.)  

Subject: Regarding handing over the Sanctioned mineral 

lease in village Rewra for area (23.90 Ha) Mineral 

Limestone Tehsil Raghurajnagar District Satna MP, to the  

Govt. of MP by the mining lessee Smt. Manju Singh 

approved by the Govt. of MP for a period of 20 years from 

28/04/2001 to 27/04/2021 for Mineral Limestone Tehsil 

after the expiry of the tenure. 

Sir, 

With reference to the above subject, this to state that 

vide Government Order No. 3-25/2001/12/1 Dated 

22/06/2013 of the Govt. of MP, the second approval of 

//True Translated Copy of Page 9//
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the mining lease in village Rewra for area (23.90 Ha) 

Tehsil Raghurajnagar District was issued in favour of 

Smt. Manju Singh (Legal Heir of late Sh.  Gopalsharan 

Singh), the tenure of which is from 28/04/2001 to 

27/04/2021.  

Under Rule 24 of the M.C.D.R, 2017, the Final 

Mining Plan (FMCP) of the mine was submitted for 

approval on 18/03/2020 in the office of Regional 

Controller of Mines, Indian Bureau of Mines Jabalpur, 

Madhya Pradesh, Ministry of Mines, Government of India. 

Vide Order No. MP/SATNA/LIMESTONE/FMCP-01/2020-

21 Dated 22/09/2020 of the Regional Controller of Mines, 

Indian Bureau of Mines Jabalpur, Madhya Pradesh, the 

Final Mining Plan (FMCP) has been approved.  

The work was carried out in the Mine area,  as per the 

conditions given in the approved Final Mining Plan 

(FMCP), and the report of which was submitted as per the 

rules of MCDR, 2017 from time to time to the Regional 

Controller of Mines, Indian Bureau of Mines Jabalpur, 

Madhya Pradesh.   

The inspection of the Mine area was carried out by 

the senior Officer of the Regional Controller of Mines, 

Indian Bureau of Mines Jabalpur, Madhya Pradesh under 

the Final Mining Plan (FMCP). The Final inspection has 

also been done for the compliance of all the conditions 

mentioned in the Final Mining Plan (FMCP) before the 

expiry of the mining lease period.  

//True Translated Copy of Page 9//
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It was found by the inspector that the work of 

Protective, Reclamations and Rehabilitation has been 

done in the Rewra mining region in compliance with the 

approved Final Mining Plan (FMCP) and under Rule 21 of 

MCDR, 2017, the certificate was issued as per order no. 

MP/SATNA /LST/149 dated 29/07/2021 of the Officer of 

the Regional Controller of Mines, Indian Bureau of Mines 

Jabalpur, Madhya Pradesh.  

After the expiry of the period of sanctioned mining 

lease on 27/04/2021, the permission for the 

transportation of mineral produced/stocked during the 

sanctioned period in the mining was given for six months 

as per Rule 12(1)(gg) of  minerals (Nuclear and 

Hydrocarbon Energy Minerals) Concession Rules 2016, 

which shall expire on 27/10/2021.  

Therefore, Sir, it is requested that the above 

approved mining lease, village Rewra for area (23.90 Ha) 

Mineral Limestone Tehsil Raghurajnagar District Satna 

MP, should be taken over by the Office of ld. Collector 

(Minerals Shaya), District Satna.  

Thank you, 

Yours Faithfully 

SD 

Smt. Manju Singh 

//True Translated Copy of Page 10 //
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(Legal Heir of Late Shri Gopal Sharan Singh)  

Late Shri Gopal Sharan Singh 

Gali No.-1, Pushpraj Colony, Satna (M.P.). 

//True Translated Copy of Page 10 //
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Enclosed: 

1. Order of Final Mining Plan (FMCP) by Regional

Controller of Mines, Indian Bureau of Mines

Jabalpur, Madhya Pradesh.

2. Certificate issued under Rule 21 of MCDR, 2017 by

Regional Controller of Mines, Indian Bureau of Mines

Jabalpur, Madhya Pradesh.

//True Translated Copy of Page 10 //
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GOVERNMENT OF INDIA 

MINISTRY OF MINES 

INDIAN BUREAU OF MINES 

O/O THE REGIONAL CONTROLLER OF MINES 

Sl. No. MP/Satna /Limestone/FMCP-01/2020-21 

Jabalpur Dated 22/09/2020 

To 

Smt. Manju Singh (Legal Heir),  

Late Shri Gopal Sharan Singh,  

Pushparaj Colony, Opp. Aapa Bank, Gali No. 1,  

P.O and District Satna MP 485001

Subject: Approval of the Final Mining Plan 

submitted by you as per rule 24(1) of the MCDR, 

2017 for your Rewra limestone mine (Area 23.90 

Hectares) situated at district Satna of the state of 

MP. 

Ref: 1. Your Letter dated 18/03/2020. 

2. Information letter of this office dated

10/08/2020 

11A
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3. Your Letter dated 18.08.2020, received by

this office on 25.08.2020 

Ma’am,  

In exercise of the powers conferred under the Sub-

rule 2 of rule 24 of the Mineral conversation and 

development rules, 2017, the undersigned 

provides the consent for the Final Mining Plan 

submitted by you as per rule 24(1) of the MCDR, 

2017 for your Rewra limestone mine (Area 23.90 

Hectares) situated at district Satna of the state of 

MP. The Consent is subject to the following 

conditions: 

1. The Final Mine Closure Plan is approved without

prejudice to any other law applicable to the mine

area from time to time whether made by the

Central Government, State Government or any

other authority.

2. It is clarified that the approval of aforesaid Final

Mine Closure Plan does not in any way imply the

approval of the Government in terms of any other

provision of Mines & Minerals (Development &

Regulation) Act, 2015, or the Mineral Concession

Rules, 2016 and any other laws including Forest

11B
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(Conservation) Act 1980, Environment (Protection) 

Act, 1986 & rules made there under.  

3. That this Final Mine Closure Plan is approved

without prejudice to any order or direction from

any court of competent jurisdiction.

4. That the Regional office, Indian bureau of Mines,

Jabalpur shall be informed after completion of

activities of Final Mine Closure Plan as per

proposal of Final Mine Closure Plan.

5. Yearly report as required under Rule 26(2) of

MCDR, 2017, setting forth the extent of protection

and rehabilitation works carried out as envisaged

in the approved final mine closure plan and if

there is any deviation, reasons thereof shall be

submitted before 1 st July of every year to the

Regional Controller of Mines, IBM, Jabalpur.

6. The Financial Assurance submitted by you for Rs.

62,05,500/- (Rs. Sixty-Two Lath Five Thousand

Five Hundred only) is valid up to 27/04/2021. A

new Bank Guarantee is to be submitted on or

before expiry of extended Bank Guarantee (i.e.,

27/04/2021), if the rehabilitation work is not

11C
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completed by that time. Failing which and if the 

reclamation work as proposed in the document is 

not completed as per time schedule, then Bank 

Guarantee shall be forfeited as per rule 27 (4) of 

MCDR, 2017.  

Enclosed: a copy of the approved final mining 

closure plan. 

Yours faithfully 

SD/22nd Sept. 2020 

(Rajneesh Purohit) 

Regional Controller of Mines 

Indian Bureau of Mines, Jabalpur 

11D
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LUHDGUL VIuEL

Am.3 Amarpatan Maihar By Pass,
Rewa Road Satna,Pin 485001

Satna

SALL cCARenewl coNsENTKO PeBm 12022

NO: /MPPCB/SAT

Outward NPSSG6NRIR2/2020 Consent No:AW-73828
M/s. Stakeholders Associates, Clo Arrow Associates ,(Stone Crusher),
Khasra No. 98/1Ka, Vill - Devra,Tal: Raghurejnagar,
Tehsil:-Raghurajnagar,
Dist:Satna, (MI.P.)

Subject: Renewal of Consent under section 25 of the Water (Prevention &Contol of Pollution) Act, 1974 under section 21 of the
Air (Prevention & Control of Pollution) Act,1981
Your Consent to Operate Application Receipt No. 967622 Dt. 27/01/2020 and last communicatíon received on

DL23/01/2020
Res:

wiun relerence to your above application for consent to operate has been considered under the aforesaid Acts and exisiing rules herein.

he M. P.Polluton Control Board has agreed to grant consent up to 10.02.2023, subjcct to the fulilmentor the tems & Conaiuons,

encloscd with this letter and-

SUB JECT TOTHEFOLLOWINGCONDITIONS:
a. Loeation: Khasra No. 98/1/Ka, Vill - Devra
b. The capital investment in lakhs: Rs. 280
Product & Production Capacity:

ProduC Production Capaciy

Sone Gtti_ 500000.00 M.TYcar(FiveLakh Metie tonCSperyear O

ole For uny chauge in above indusry shall obtuin freshcmsent fram the bourd.

The Validity of the consent is up to 10.02.202.3and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fces in this regard shall be subnitted to this office 6 months before expiry of the consent'Authorzañon.

Board reserves the right to amend/cancel/ revoke the above condition in part or whole as and when required.

Enclosures
Conditions under Water Act
Conditions under Air Act

General conditions

4 DIIN VUntD CuDViCTAVA
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vUuDEuL UIuGL
Amnrpatan Malhar y P'ass,
Rewa Road Sutna,Pln -48500

Salna

CONDITIONS PERTAINING TOWATER(PREVENTION& CONTROL OFPOLLUTION ACT 1974 :1. The daily quantity of trade efTuent at out fall of the unit shall not cxcccd 0.000 KL/day, and the daily quantityolkewageat out fall of the unit shall not excced 0.700 KL/day
2. Trade Eftuent Treatment
The applicant shall provide comprchensive efmucnt trcatment systiem as per tho proposal submitlcd to the Doard and
maintain the same properly to achieve followingstandards

pH Beturcn ss-9.0 Nol caceed 2100 mp/l.
Suspended Solids 100 mg. Chlorides Nol excced mg/l.
BOD Days 27 C

coD
Not ea J0 mp/l.

250 mgh.

Ol and pee Sot eicerd

For other parameters general standards of discharge as notificd under CP Act 1986 shall be applicablc.
3. Sewage reatment The applicant shall provide comprehensive sewage Ircatmcnt system as per the proposal submitlcd
to the Bourd and maintain the same properly ta achieve following slandards-

Beruren

Sespmded Soltds

BOD Days 27 C

COD

Not exced 100 mg.
Not eacod 30 mp
Not excrod 250 mgl.

Oland pase Not exceed 10 mgl

SWater Code(Qtyinklpd-Kilo Lir perDay) WC5.000JWG:0.700 VaterSource LT Remark G
DomsuC ruuos 0.100 Borewell

*******

4. Any change in production capaciry, process, raw material used etc. and for any enhancement of the above pior
pemission ofthe Boerdshall be obtained. All authorzed dischargcs shallbeconsistentwithtermsand conitiongof this
consent Feeiliry expensions, production increases or process modificationswhich result new or increaseddischasges of
polluterts must be reporied by submission of a tresh consent application for prior pernission of the Board

5. All reament/eontrol faciliies/systems installed or used bytheapplicant shall beregularlymaintained in good working
order and operate cffecively/cficiently to achieve compliance of the tenms and conditions of this consent

6. The Conset does not authorize or approve the Constructionof anyphysical stnuctures or facilities or the underuking of
anork n any water course or within its high flood level (1IFL) area
7. The specific efluent limitations and pollution control systems applicable to the discharge pemitted herein are set forth as
above conditions.

K.Compilation of Monitoring
i. Szmples end meæsurements taken to meet the monitoring requireients specified above shall be representative of the
Volume and nature of monitored discharge.
ii. Following promugation of guideines establishing lest proccdures lur the analysis ot pollutants, all sanpling und
2n2lytical methods used to meel the monitoring requircments speclicu ubove shal contom to such guidelines unless

utherwise specified sæmpling and analyticol methuds shall contorn to lhe latest edition ot the Indian Stundatd speciticativns
and where it is nol specifitd the guidelines us per standard etiols for the exanunation of Waler and Waste latest elitiun of
the Amencan Public liealh Association, New York U.S.A. slhall be used.

ii. The applicant shall 1ake samples und measuremcnt lo meet the nanthly reyuircncnts specilicd above und report vnline

through xON he same lo ihe Bosrd.

9. Recording of Munitoring
i. The applicani shall make and maintain onine records ol all uformation resulting fron rionitoring activities by this

Consent
ii. The applicant shall rccord for each meusurenient of sumples tuken pursuant to the requiremeuts of this Consent as

follows
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Anmarpatn ahar By Pass,Rewa Roud Satna,Pln -485001
Satna

(iv)The analytical techniques or methods used and
(vThe result of all required analysis

ii. Ifthe applicant monitors any Pollutant more frequcntly as is by this Consent he shell include tho resultsofsuch
monitoringin the calculationand reporing ofvalues reguired in the dischargemontoring reports which may be
prescribed bytheBoard.Such increased frequency shall be indicatedon the Discharge Monltoring Report Form.

iv, The applicant shall retain for a minimum of 3 years all records ofmonitoring activitics including all records of
Calibration and maintenance of insiruncntationand onginalsirip chart rogarding continuous moniloring
instrumentation.The period of retention shall be extended during the course of any unresolved litlgation regarding tho
discharge of pollutants by the applicant or when requested by Central or Stato Doard or thec court.

10. Reporting ofMonitoring Results:
Monitoring lnfomation required by this Consent shall bo summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

1. Limitation of dischargeofoil Hazardous Substance in harmful quantties
The applicant shall not discharge oil or other hazandous substances in quantitiesdefined as harmful inrelevantregulaio
into natural water course.Nothing in this Consent shall be deemed to preclude the institutlon ofanylcgalactionnor rnv
the applicant from any responsibilities, liabilitics, or penaltics to which the applicant is or nmay bo subject to clauscs.

12. Limitation of visible loating solids and foam:
During the period beginning date of issuane the applicant shall not discharge fnoating solids or visible foam.

13, isposal of Collected Solid-
Aluiazardous wasie/sludge shall be disposed of as per the Authorization issucd under Ilazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt orother polutant separatedfrom or resuling from treatncent shall bedlispose o

nanner as to prevent any pollulant from such materials from entering any such water Any live fish, Shall fish or other

ul coluected of trapped as a result of intake water screening or Ireatment may bo retumcd to caters body liabitat.

14. Provision for Electric Power Failure-
he applicant shall assure to the consent issuing authority that the opplicant has installed or provided for

an altemative

clecinc power sourcc Sutticicnt to operate all facilities utilized by the applicant to maintain compliancC with the Terims and

conditions of the Consent.

15. Prohibition ofBy passsy'stem
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions ofthis Consent in prohibited except
1. where unavoidabie to prevent loss or nc or severe property damage, or
1. Where CxCeSSive stomn draiunage or run oit would damage any lacilities necessary for complianco with

the terms and

conditions of this Consent. 1he applicant shall immediately notily the consent iSSUing autiornties in writing of cach such
diversion or by-pass in accordance with the procedurc spccilicd above tor reporting non-compliance.

16. Industry/Instilute/mine management shall submit the infomalion online through XGN in reference to compliance of
consent conditions.

AationalWater conditlon:-fany
I. Industry shall maintain zero discharge condition.
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vUuSCuL UIuC
Amarpatan Mahar By Pass,
Rewa Road Satna,Pin -485001

Satna

CONDITIONS PERTANTNG TOAR (PREVENTION & CONTROL OF POLLUTION.ACT1981
1.Theapplicantshallprovide comprehensive air polluion control system consistingofcontrol equipmentsas per the
proposal submiiedto theBoard with reference to generation ofcmission and same shall be operated &maintained
continuously so as to achieve the level ofpollutants to the folloving standards
2. Ambient air quality at the boundaryof the industrylunit premises shall be monitored and reported to the Board
regularly on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826{E),
dated: 16/11/09. Some of the parameters arc as lollows:
a. Particulatc Matter (less than10micron)- 100 gm3(PM10ug/m3 24hrs. basis)
b. Particulate Matter (less than 2.5 micron)- 60 ugm3 (PM2.5 4g/m3 24 hrs. basis)
C. Sulphur Dioxide[S02](24 hrs. Basis)- 80 pgm3
d. Nitrogen Oxides [NOx](24 hrs. Basis)- 80 pg/m3
c.Carbon Monoxide [CO] (S hrs. Basis)-2000pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during nighttime

4. Industry/Unit shall provide with cach stack port hole with safe platform of I meter width with support & 5piral ledder

Sepped ladder with hand rail up to monitoring platform as per specifications given in part-lll emission reguanon o

CPCB. In no case monkey ladder shall be allowed as stack monitornng jacility

. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any
source or

mission'section'activities.

6. All other fugitive emission sources such as leakages, seepages, spillages ctc shall be ensured to be plugged
or sealed or

made airight to avoid the publie nuísance.

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate
mamer generated daue to

transporatuon and internal movements. Good housekeeping practices shall be adopted to avoid leakages, Seep:ges.

spillages etc.

8. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with mininin
spacing of 4X4 meter within or around the industry/unit premises for general improvement of

enviroumental cozdions

and as stated in additional condition

Additional Air condition:-il anyl2

. Indusury shall arange water lo£ging/ sprnkiing arangement in dust
prone area.

2. Prunary and secondary crushed unit sbould bc covcrcd to control
air pollunon dunng crushing of stoae.

3.1 sury shall constnuct boundary along on periphery on cnisher.
4. Inaustry shall done dense plansuon in and around the crusher unit.
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UULbU11LUAu
Aniarpatan Nlaihar By Pass
Rena Road Satna,Pin 485001

Satna

GENSRALOONDITIONS
Tlhe wnt lwrunlous sulid vuste nvesting in the inlhustryhmithunit preunises sueeping, ete. be disposeduft'scientticaly 50asy ASINC'pollution. 17e applicaut slall ake neesury pennission lrom civie authorities for disposal to dumpin
slte. Ifrequinnl.

The ppvlieant slatl allow the statt'o' dAaulya Pmudesth I'olhution Contrud Deanl and'or thcir authorizod ropresentativ,
n the nepiesentatiomu'enalentials. Tha inspoet w nuaterial stock, nmanufheturing pnaeeses, vactors, prenmises ete to perfornn the functions of the
hanl.
.Tto enterupan the applieat's poenises where au eucnt soune is losutesd or in which ony rcorks ane required to be
kept under the teus nd enlitions ot this tCtonsent.. to ltave TYS at tvasomle times to uny neconds wquirvd to be kept under tdie tenus and conditions of this
Cusent,. tu imapvt nt reasonable tiunes ny nwnitoring cquipnent or anwnitoring method equinud in this Consent: or,

.To sanyple al nwasunable tinnes anydiselargeor potlutants.

5. Tis evusent'aunlhovisatim is truusterable, in case of'clange ol'ownersliipuanagement und addresses of new

OwejutuerilDineetons ipuwprietor slunull inedliately ayply for the snnc.

The ssuanee ol this Consent does not convey nny property riglhts in citler resl or
personal property or any' exciusi

gts, Or des t utatise any iuvasiun opeisuml riglhts, uwr uny" inliringenient of Central, State or local
laws o

egulatious.

ns conscint is grntel in nespot ot Water pullution contnol Aet 1974 or Air P'ollution
Control act, 19S1 or Authonzanon

tsis 0Ta2ankusand otler \Wste (Alanuagenent Transboundary' mmovement) Rules 2016 on and uos

o ee 0 any olhctr epainenl'Agecics. License nquired fivmm other DepartnientAgencies have to be obtained by'
tne

unit separitcly aat luIVC to comply sejsrately as per tdTE sACt/ Kules.

. Balance consent/authwrisation fer. if any' sluil be ncuvenible by' the Boand even at a later date.

7. Theapplicnt shall subnit suelh infonation, korms and fecs as requind by
the boand not letter than IS0 day pior to the

late of capiration uf tlhis consentuthonisitiant

S. The industry/unit shall establisha sepanate emirnental vell, ieaded by senior
oflicerof the unit for reporing the

enviroinental conplianees. Tlhe industry/ Unit shall submit envinvnental
statenment for the prevous year ending 31st

Mareh on or before K0ulh SeptembxT every year to Ihe IBoxir.

9. Knowingly making any talse statenent lor obtaining cousent
or compliance of consent conditions shall result in the

inposition of criminal penaltics as provided under the seetivn
92(g) ot the Water Act or section 38 (g) of the Air Act

10. Aler notice und opportunity for tlhe hearing. this
consent ay be nodilicu, suspendcd or revoked by the Boand in whole

or in pirt during its tern for
cause inclouling, but not linited tw, the following

(a) Violation of uny lerus and coInditions of this Consent,
(b)Obtaining ilhis Consent by nmisrepresentationof failure to diselase tially all relevant facts.

()A change in uny conuition tlut rquires temray or pemLaent reduction or elimination of the authorized dischare.

11. On violation of any of tlhe ubovementioned conditions the consent
geanted will utomatically be taken as eancelad and

iceessary aclion will be initisted vgainst the
industry.

Additlonal conditton::/Lonyl:
ConsenUautlurization as required under tlhe \Water (P'eventiun & Controluf Pollution) Act,1974. The Air (lrevention &

Control of Pollution) Aci,1981is granted to yuur industry subject to fultillment of all
the conditions mentionad above. For

renewal purpose you shall lave lo nIke nn uplicaton to this
Woanl thnugh NGN at least Six months belune the date of

expiry of this consent/autlhorisatio1. The uppliCant wiuhout valid
consent (lor operilion) ot the llant shall not bring in to use

nny outiet Tur the disclharge of ellucnt nual guseous cnission.

1CC.

Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022 Page 18

18



Pbron

Mall-romepcb satna@rediffmail.com, website-www.mppcb.nlc.lin

27 2 // Pat/Ti/ 2022,

3TRI . 98/1/, TH- IRT, TEIT-TYIR,

Iqgu-vo (T fAari ga Auu) aafAyH 1974 CTRT 33- ga arg (TT

29.05.2022
**

.. ,

1981 A setuA 1974 3 ars.H id IT 571 HAerd BI

21 (TI ATKI a Fruu) 31eTuH 1974 9RI 25/26 t 3TRIT

5. TE f, JuUT DI fR7 29.05.2022 ard GY Slemrët ya argirira zvEIRT,

'

May 2022 Page 19Joint inspection report Hon'ble NGT Case No. 268/2022

19



D arg (FLTT PAT g fjaur)3ara 1981 eTRT. "31 " 3Ta ET TTT

2
frrfea faT GTI

STEI-TU I TT 41 () Ta ang arftftam aTT 37 () d srfa aTduTEi d, rai

y, àM/ /T/ 2022. TEFTI, fT 3
.

31- TT fi T gr frkra f f T TI

5. 7I 5T

HT (FORO)

Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022 Page 20

20



Regd. AD 

REGIONAL OFFICE, 

MP POLLUTION CONTROL BOARD, 

REWA ROAD MAIHAR-AMARPATAN BYE-PASS 

SATNA (M.P.) 

E-MAIL-ROMPPCB_SATNA@REDIFFMAIL.COM,

WEBSITE- WWW.MPPCB.NIC.IN 

Sl. No. 272/RO/Prnibo/East/2022, 

Satna, dated 03/06/22 

20A

To 

M/s Stockholders Associates  

C/o Associates (Stone Crusher). 

Prop Mr. Manoj Rai,  

Plot no. 98/1/A, Village Deora,  

Tehsil- Raghurajnagar, District Satna (M.P.) 

Subject: Instructions for closure of industry 

process under Section 33-"A" of Water 

//True Translated Copy of Page 19-20//



(Prevention and Control of Pollution) Act 1974 

and Section 31-"A" of Air (Prevention and 

Control of Pollution) Act 1981  

Reference: Inspection dated 29.05.2022 by 

the joint team of Regional Officer of Board and 

Sub-Divisional Magistrate, Raghurajnagar, 

District Satna in compliance of order dated 

27.04.2022 passed by Hon’ble N.G.T, 

Principal Bench in case number OA 268/2022 

(Amit Singh Baghel VS State of Madhya 

Pradesh and others)  

Sir, 

Regarding the above subject, the following 

information is being given to you by the Regional 

Office, MP Pollution Control Board, Satna:  

1. That the M.P. Pollution Control Board has been

constituted under Section 4 of the Water

(Prevention and Control of Pollution) Act 1974

and the Board has been entrusted with the

responsibility of implementing the Water Act as

well as the Air Act 1981 in the state.

2. That as per the rules, it is mandatory for each

industry to obtain the consent of the Board

20B
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under the Air Act 1981 and Water Act 1974 from 

the Board to carry out production as per the 

rules. 

3. That your industry has been given Conditional

consent by the Board under Section 21 of the Air

(Prevention and Control of Pollution) Act 1981

and Section 25/26 of the Water (Prevention and

Control of Pollution) Act 1974, at plot No.

98/1/K. at Village Deora, Tehsil-Raghurajnagar

District Satna (M.P.) for the Operation of

Crusher, the consent renewal of which is valid

up to 10.02.2023.

4. That before the commencement of production in

the industry, the necessary pollution control

arrangements should be made and maintenance

of regular operation of established pollution

control system is mandatory as per rules.

5. That, on 29.05.2022, the Site inspection of

Industry was done by joint team of the Regional

Officer of the Board and Sub-Divisional

Magistrate Raghurajnagar, District Satna and it

has been found in inspection that the crusher is

being operated by you without the required

20C
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effective pollution control system, under which 

dust emission sources like stone crushing unit, 

screen, conveyor belt and Stone dropping point 

have not been covered and wind breaking wall 

and automatic water sprinkling Arrangements 

have not been made as well as the transport 

routes in the campus have not been paved. Due 

to which the situation of pollution is being 

created in the surrounding area. This act is a 

Violation of instructions of consent and direction 

issued by hon’ble N.G.T.  

Therefore, in exercise of the powers conferred 

under Section "33A" of the Water (Prevention and 

Control of Pollution) Act 1974 and Section "31A" 

of the Air (Prevention and Control of Pollution) 

Act 1981, to the board, the directions are hereby 

being given as under:  

1. That, you shall cease the operation of the

organization with immediate effect.

2. That, the Electricity connection provided to

you by M.P. East Zone Electricity 

Distribution Company Ltd, Satna be 

discontinued. 

20D
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3. That the royalty book given to you by the

Mineral Resources Department, Office of

the Collector (Mineral Branch) District

Satna should be confiscated.

Send the acknowledgment of the order passed 

as above and ensure the compliance of the 

orders. Otherwise, action will be taken under 

section 41(2) of the Water Act and section 

37(1) of the Air Act, the complete 

responsibility of which will be your own.  

SD 

(K.P. Soni) 

Regional Officer 

Sl. No. 273/RO/Prnibo/East/2022, 

Satna, dated 03/06/22 

Copy to: 

1. Sent to CMD, M.P. East Region Electricity

Distribution Company Limited, Jabalpur for

information and necessary action.

20E
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2. Sent to The Collector, district- Satna for

information, with request to Kindly give

instructions to shut the industry.

3. Sent to Superintending Engineer, MP. East

Region Electricity Distribution Company Ltd

Satna., In exercise of the powers vested under

Section 31A of Air Act towards, it is directed

to disconnect the supplied electricity 

connection to the said industry and 

immediately report to this office with the 

information about the action taken. 

4. In-charge Mineral Officer, Office of Collector

(Mineral Branch), District – Satna, sent for

information and stated that the mineral

related services of the industry should be

stopped immediately and in view of the

immediate circumstances, the pit pass and

royalty book issued to the industry may kindly

be confiscated.

5. Guard File.

SD
(K.P.Soni) 

Regional Officer 
MP Pollution Control Board, Satna (M.P.)  

Through registered post 
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